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Dated 17,9, 1999
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Shri P.A,Prabhakaran
counsel for the applicant,

1;‘respondents.

|
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. Shri R,R.Shetty for Shri R.K, ;

Shetty counsel for the

D, 583/99 has been o
filed by the respondents seeking

; further four months time for
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Appiicant person by

implementing the order of the
Tribunal after last extension
of time g&pired on 31751999, l
The 1earned counsel for the ;
appllcant strongly opposes

further exten51on of time in view,

of the position ekplained in the

the order ashlast opportunity.

However in view '
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The matter ad_;ourned to
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